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DR SUBRAMANIAM SWAMY
(Bombay North East): While the nor-
malisation between India ang Chiuna is
going on, a serious news has come in
the Préss that Soviét feaders are com-
ing here. Mr, Vassily Kuznetsov, Rus-
sian Deputy Prime Minister has come
here. I want the Government to ®xplain
why they are being pressurised by
the Soviets.
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DR. VASANT KUMAR PANDIT
{Rajgarh): I gave a call atténtion
notice on the increase of railway acci-
dents. I do not know what happenred
to .it.

MR. SPEAKER: We have discussed
a call attention motion three days
back.

DR. YASANT KUMAR PANDIT:
That was about robberies gn trains,

Pb;iﬂ. BPEAKER: You can give it.
Bt wfttm widt  (fgare) o
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MR. SPEAKER: We will see I will
find out the tacts.

PR. VASANTH KUMAR PANDIT:
Another calling atténtion notice I have
given on outbreak of rinderpést among
the cattle,

MR. SPEAKER: Tgf 97 19 R
Peega a4 §

This iz not the stage and forum to
settls call attention motions. It is in
my Chamber. You tan vome and tell
me how irnportant it js and then I wil}
find out and decide. I have 180 call
attention notices with me. I have to
decide one which have already done.

12.08 hrs. ‘
PAPERS LAID ON THE TABLE

REview OoN AND ANWUAL REPORT OF
WORKING OF TRtPURA FOREST DEVELOP-
MENT AND PLANTATION CORPORATION
LTD. AGARTALA FOR 1979-T9 AND ,
STATEMENT FOR DELAY,

THE MINISTER OF AGRICULTURE -
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH): I
beg to lay on the Table:—

(1) A copy each of the following pa-
pers (Hindi and English versions) un-
der section B19A of the Companies Act,
1936:—

(i) Review by the Government on
the working of the Tripura Forest
Development and Plantation Corpora-
tion Limited, Agartala, for the year
1978-79.

(ii) Annual Répoit of the Tripura
Forest Development and Plantation
Corporation Limited, Agartala, for
the year 1978-79 dlong with the Au-
dited Accounts and the comments of

~ the Comiptrolter &nd Audltor Gehe-
rel thEreon

(2) A statement (Hmdz and Enghsh
versions) showing .reasons for delay
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Ln Jayipg the papers mentioned at (1)
above.

{Placed in Library. See No. LT—
2962/81].

Annual Report with Accounts and
Audit Report thereon of the Centyal
Board of Irrigation and Power, New
Delhi for 1880-81.

RAO BIRENDRA SINGH: 8§ir, on
behalf of Shri Z R. Ansari, I
beg to lay on the Table a copy of
the Annual Report (Hindi and English
versions) of the Central Board of Irri-
gation and Power, New Delhi, for the
year 1980-81 along with Accounts and
the Audit Report thereon.

[Placed in Library. See No. LT-
2963/81.]

AssaM  GOVERNMENT  NOT|FICATION
UNDER THE ESSENTIA; SERVICES MAIN-
TEMANCE (ASSAM) AcT, 1980 AND 4
STATEMENT FOR NOT LAYING IT ON

THE FIRST DAY OF THE CURRENT

SESSION

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSRUCTION (SHRI
R. V. SWAMINATHAN): On behalf of
Shri P, Venkatasubbaiah, I beg to lay
on the Table:—

(1) A copy of Assam Government
Notification No. PLA. 583/81/106
dated the 17th November, 1981
(Hindi and English versions) declar-
ing certain servives in connection
with the production, supply and dis-
tribution of electricity including
other services under the Assam
State Electricity Board constituled
under the Electricity Supplir Act,
1948 to be essential services within
the State of Assam for the purpose
of the Essential services Mainte-
nance (Assam) Act, 1980, under sub-

- section (2) of section 2 of the said
Act as amended by the Essential Ser-
vices Maintenance Act, 1981. [Pla-
ced in Library, See No. LT-2964/
81].

(2) A statement (Hindi and Eng-

lish versions) explaining reasons for .

not laying the above Notification on
the first day of the current session

in Library, See No. LT-2964/81].

T h

as required under the Act. [Placed

AGRM;A.YANA 9, 1903 (SAKA)
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NQTIFICATIONS  UNPER  EgsgyTiaAL
COMMODITIES Act, 1956, REVIEW QN
AND Aumnu. REPQRT OF THR ANIMAL
WeirarRg Boaro, MAprAg rom' 1979-80
AND 4, STATEMENT ron DELAY,

SHR] R. V. SWAMINATHAN: 1 bag
to lay on the Tahle:—

(1) A copy each of the rollawms
Notitications (Hindl and English
versions) under sub-section(6) ot
section 3 of the Essential Commodi-
ties Act, 1955:— ,

(i) G.B.R. 511(E) published in

trazetie of India dated the 18th Sep-

" tember, 1981 containing Corrigendum

to Natification No. G.5.R. 42%(E)
dated the 3rd July, 1881.

(ii) The Sugar (Price Determina-
tion for 1980-81 Production) (Fourth
Amendment) Order, 1081, published
in Notification No. G.S.R. 516(E) in
Garette of India dated the 17ih Sep-
tember, 1981. Lot

[Placed in Library. See No. LT—
2965/81.]

(2) (i) A copy of the Annual Report
(Hindi and English versions) to the
Animal Weifare Board, Madras, for
the year 1979-80 together with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Animal
Welfare Board, Madras, for the year
1979-80.

(3) A statement (Hindi and English -
versions) showing reasons for dglay in
laying the papers mentioned at (2)
above.

[Placed in Library. See No, LT—
2966/81.]

NoTIFicATION UNDER INCOME Tax AcT,
1962 anp EsSTATE DuTy (AMENDMENT)
RuLss, 1981. B

THE MINISTER OF FINANCE (8HRI
R. VENKATARAMAN): On behslf of
Shri Maganbhai Barot, ] beg to lay on
the Table—



